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4 	 For the Appi icant(s: Mr. B. Mukherjee, dounsel 

For the Respondents 	Mr.S. Chowdhury, counsel 

R D ER 

-. 	 -Mr. Mukherjée, teamed, advocate submits that the 

-. 	 expression of the words 'from the date of his death (i.e. 1.7.90) 

	

- 	 appearing in third line of para 7 of the judgment dated 4.6.99 should 

be before the date of 'death (i.e., 13.7.90 at 1.45 AM). So, the 

expression of the wrods are hereby substituted as 'before the death 

, 	of his, death on 13.7.90 and this order be treated as part of the 

judgment dated 4.6.1999. 	1 • 	
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